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REVISED POLICY ON MINING 

 

2483. SHRI RAJENDRA DHEDYA GAVIT: 

  

Will the Minister of MINES be pleased to state: 

 

(a) whether the Government has any intention to release revised policy on mining in the 
country;  

(b) if so, the main highlights of the proposed policy and whether the policy is aimed to 
take care of hindrances experienced in the existing policy by the mining agencies;  

(c) whether the revised policy is aimed towards increasing the mining of minerals and 
reducing dependence on imports; and  

(d) if so, the details thereof? 

 

ANSWER 

 

THE MINISTER OF MINES, COAL AND PARLIAMENTARY AFFAIRS 

(SHRI PRALHAD JOSHI) 

 

(a) to (d): Ministry of Mines has announced the National Mineral Policy 2019 (“NMP 

2019”) in March, 2019 which replaced the National Mineral Policy 2008. Subsequently, 

the Mines and Minerals (Development and Regulation) Act (MMDR Act) 1957 was 

amended in the years 2020 and 2021. 

 

The objectives of Mineral Laws (Amendment) Act, 2020 is to allow State Governments 

to take advance action for auction of mineral blocks before the expiry of lease period 

and to allow transfer of statutory clearances, permissions etc. to a new lessee facilitate 

seamless continuity of mining operations. Further, the MMDR Amendment Act, 2021 

inter alia provides for increasing mineral production and time bound operationalisation 

of mines, increasing employment and investment in the mining sector, maintaining 

continuity in mining operations after change of lessee, increasing the pace of 

exploration and auction of mineral resources and resolving long pending issues that 

have slowed the growth of the sector. These reforms will ensure self-sufficiency in 

mineral requirement of the country. 

 

***** 


